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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

c.P, NO. 169/1996
in
D.A. NO, 606/1991

New Delhi this the 14th day aof August, 1996,

HON'BLE SHRI JUSTICE A. P. RAVANI, CHAIRMAN
HON'BLE SHRI R, K. AHOOJA, MEMBER (A)

Ex-Constable Kishan Lal 5/0

Hira Lal, R/D §=8,

Harishchand Mathur Lane,

Janpath, New Delhi, o Applicaert

{ 8y Mrs. Pankaj Bala Verma, Advccate )
-Yersus-

Dr. Aditya Arya,

Deputy Commissioner of Polics,

New Delhi District,

Parliament Street,
New Delhi-=110001. cos Rezponnanh

CRDER (ORAL)

shri Justice As P. Ravani ——

Ltearned counsel for the respondent si.tou
that pursuant to order dated March 11, 1978 _assu.
by the Tribunal in 0,8, No, 606/91, the appllcan:
has been ordered to be reinstated in servics o
per order dated August 12, 1896, The kainoc
counsel for the respondent states that o cupy o
the order datad flarch 11, 1596 passed by :'iis
Tribunal was raceivedﬂby the respondent on Farch
26, 1886. Thus, within a period of ano wasih
from Mareh 26, 1996 the direction given 5y thio

v &

Tribunal shouldjbeen complied with, Ohviosusl.,
N

therse is delay of about four months in corpiviso

with the d;rection given by the Triburmal. iaanoor

counsel for the respoﬁdent states thatbt iho

Lu
had_;a approach the Hontble Supreme Courns 5.0 3.0

against the arder of the Tribural and th- - 4 ©.
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has been dismissed on August 12, 1896, " In viaguw
0% this position, it is submitted that delay has
taken place. We do not accept the explanatiaﬁ
inasmuch as Filing’df S.L.P. in the Supreme Court
doas not entitle the respondent to get the timg
externdad. If the résbandent wanted to get the

time extended he ought to have moved the Tribunal

and requested for extension of time for compliance

of the order. Thus, there is discobedience uof the
order af this Tribunal.. Housver, inbths facts

of the case, we do not think it proper to imitiate
action for contempt against the respondent. The
learned counsel for the raespaondent has fairly
conceded on instructions that the respondent is
preparsd to abide by the order that may bo passed
by the Tribunal as regards payment of backuages
for the interregnum period., 1In view of this fair
attitude taken by the respondent, we are not
inelined to initiste action for contempt acainst
the respondent. 1In our opinion, ends ot justice
would be met if the following difections are

giﬁen and the application for contempt is disposeod

of ¢~

(1) The respondent is directed to make paymang
of the amount of wages for the period |
commencing from April 26, 19956 till the
date of joining of the applicant. The
applicant is dirscted tc join on the post
within a period of one week from today,

i.e., latest by August 21, 1956,
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{2) The respondent is directed to see that n-
obstruction whatsoever is causezd in the

way of the applicant in joining the duty

pursuant to the order dated August 12, 1:

{2} If the amount as stated in (1) abovc In
not paid to the applicant latest by
August 31, 1886, it shall carry intszrost
at the rate of 18% per anrum from the
date of this order till the date of jizyru

2e Subject to the aforesaid chbservaticns sz

directiong, the contempt petition stands disposad

o
ar.

Copy of this order be supplied to the

parties Dasti, \
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